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'_legislation shouly allay thig fear and-

endourage them to build more and
more houses which again is consis-
tent with the basic stipulationg of
our 20-point programme. So it is
one of the sacreq duties of the socie-
ty to ensure that an average man can
build an average house and live
safely off its income. The Rent Act
shoulg not be wused in such 5 way
that it punishes the common man for
having saved money throughcut his
life and investeq it in property I
am afraid that if the present trend
is allowed to continue some day,
very few people will come forward
to build houses and the government
will have no means to supplement
such massive shortfallg in the private
building sector.

However, 1 make no plea to
make laws that are oppressive to
honest tenants. Even though the pre-
sent law is weighted in favour of the
tenantg there are still loopholes and
unscrupulous landlords often take
advantage of them. Tenants are of-
ten denied rights to appeal as 48
hour notice of ejection are served on
them over week-ends. This practice
must be abolished once for all, and
ejection noticeg of at least 30 days
must be served on the premises of the
court, The tenant must in each case
reserve the right to go in appeal.

As in the case of the house-owner,
the financial standing of each tbnant
must be examined before the ourt
decides this way or the other. What
is needed right now is a more fiexi-
ble legislation regarding tenancy &
legislation that takes into account the
changing needs of the society, All
tenants are not alike, like all land-
lords are not alike. Some tenants
are infinitely more resourceful than
their landlords: similarly, in certain
cases, the landlords have more power
and resources than the tenants. In
ezch case, attemptg should be made
to find out the weaker party, and
law should always side with the wea-
ker of the two. We have seen that
in a city like Bombay mechanistic
application of the Bombay Rent Act

JULY 2, 1982

Rule 377 968 .
has scared away all middle class in-
vestors from the property market.
The same thing is going to happen in
Delhi. Urgent thinking is needed
on the part of this House to put the

tenant-landlord relaton on an even
keel,

(ii) NEED TO RECONSIDER DECISION TO
MECHANISE COIR MATS SECTOR

SHRI K. A, RAJAN (Trichur):
Under Rule 377 1 am making the
following statement,

The traditional coir industry of
Kerala is still one of he major source
of employment to Jakhs of workers
and any move to mechanise any sec-
tor of the industry hag to be taken
with due caution and after assessing
its impact on the overall employment
potential. 1t is learnt that the Gov-
ernment of India has already taken
a decision to mechanise the coir mats
sector. Any move top mechanise by
introducing powerlooms in the vlace of
handloomsg will lead to displiacement
of a large number of workers engaged
in the handloom sector leading to
large-scale unemployment, misery and
poverty. If at all any unit is engaged
in the production of coir matson
powerloomg it should not be ailow-
ed to produce coir mats but he ad-
vised to convert the existing mat-
loomg into coir mating looms and for
this purpose necessary facilities should .
be provided if necessary. The policy
decision taken with regard to mechani-
sing of mating sector might he suit-
ably altered by the coir board/the
government and for converting the
existing mat looms into matting looms
spare parts and other equipments
which are necessary to be imported
may be recommended for import by
the Board.

Therefore, I urge upon the Govern-
ment to reconsider its decision on
mechanisation of coir mats on power-
looms.

(iil) ALLEGED INADDITION OF ADJOURN-

ING AREAS OF KHERI—LAKHIMPUR
DUE TO SHARDA PROJECT.
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(iv) OPpENING OF REGIONAL DEFENCE
COLLEGES.

o famal ®war)  smatag
(fesifems ) : wrgax 3 & 18
A oAt & foem 3 av gw dw &
W & sghat 1 Jare s
W dared # sfafeEs asg g
F ST a5 07 T 30 IR ®>



